« fored) Go S-(A)-72 ’ REGISTEREI? Ne. p (D)-T2

The Gazette of Jundia

EXTRAORDINARY
urr 1l—gue 3—3uygne (i)
.PART I1-—Section 3—Sub-section (i) -
_ e @ e
PUBLISHED BY AUTHORITY

do 432) i faeelt, Ho@AR, WAEET 18, 1977/m0fTT 26, 1899
No. 452] NEW DELHI, TUESDAY, OCTOBER 18, 1977/ASVINA 26, 1899

£ w7 e T dEm R o ¢ bl T o orenT daae @ &9 o o 9 98 0

Separate paging is given fo this Part in order that it may be filed
: a8 a separate compilation

CENTRAL EGARD OF DIRECT TAXES
"NOTIFICATION
. INCOME-Tax .
New Delhi, the 18th October 1977

). T30(E).~—In exercise of the powers conferred by section 205 of the
de-tax Act, 19617 (43 ‘of 1961), the Central Boarq of Direst Taxey hereby
s the following rules further to amend the Income-tax Rules, 1962, name-

- (1) These rules may be called the Income-tax (Eighth Amendment} Rules,

2) They shall come into force on the 1st day of November, 1977.
In the Income-tax Rules, 1962,— . .
(a) for rule 26, the following rule shall be substituted, namely: —

26. Rate of exchunge for the purpose of deduction of tax at source on
income payeble in foreign currency—For the purpase of deduction
of tax at gource on any income payable in foreign currency, the
rate of exchange for the calculation of the value in rupees of
such income payable to an assessele ocutside Indig gshall be the
telegraphic {ransfer-buying, raie -of ‘such currency as.gn the date
on which the tax is required lo be deducted at source under the

* provisions ‘of” Chapter XVIIB by the.person -responsiblé for paying
such income, e e e <o

(27090 .



2710

b1

THE GAZETTE OF INDIA EXTRAQRDINARY Parr I1I—SEc. 3¢iy -

Explanation—For the purposes of this rule, “telegraphic transfer buying:
rate”, in relation to a foreign currency, means the rate of ex-—
change adopted by the State Bank of India.constituted under the:

State Bank of India Aect, 1955 (23 of 1955) for buying

such

currency where such currency is made available te that bank

through a telegraphic transfer.’;

(b) for rule 115, the following rule shall be substituted, namely:—

115. Rate of exchange for conversion into rupees of income expressed:

the value' in rupees of any income accruing or arising or deeme

in foreign currency.—The rate of exchange for the ca]cu]ation‘m

to accrue or arise to the assessee in foreign currency or receivedl

or deemed to be receivéed by him or on his behalf

in foreign/

currency shall be the telegraphic transfer buying rate of such

currency as on the specified date.
Explanation.—For the purposes of this rule,—

(1) “telegraphic transfer buying rate” shall have the same meaning’

as in the Explanetion to rule 286:
(2) “specified date” mei_ar‘ls—

(a) in respect of income charg}eable._under the head “Salaries”, the:
- last dsy of the month immediately preceding the meonth in
which the salary is due, or isi paid in advance or in arrears;
(b) in respect of income chargeable under the head “Interest on
) . securities”, the last day of the month immediately preceding

the. month in which the income is due;

{¢) in Tespect of income chargeable under the heads ““Income from
house property”, “Profite and gains of business or profession™
{not being income referred to in clause (d)] and “Income:
from, other sources” (not being income-by way of dividends},

the last day of thel previous year of the assessee;

(d) in respect of income chargeable under the head “Profits and

gains of business or profession”, in the case of a mon-resident
engaged in the business of operation of ships, the last day of
the month . immediately. preceding the month in which such

income iz deemed to accrue or arize in India;

(e} in respect of income by way of dividends, on the last day of the

month immediateély preceding the month in which the div
dend is declared, distributed or paid by the company; .3

(1) in respect of income chargeable under the head “Cabital g
the last day of the month immediately preceding the
in which the capital asset is transferred.’. )
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